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QUESTION OF PRIVILEGE AGAIN-
ST SHRIMATI INDIRA GANDHI
AND OTHERS—Contd,

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, I have a point of
order. Yesterday when I trieq to in-
vite the attention of the House to the
rule saying that not more than one
motion can be moved on any day
about question of privilege, you had
given the ruling yesterday referring
to the rules and interpreting
that more than one motion can come
provided other motions are moved by
other Members, If that is so, then
my point of order today is two-fold.
One is that in today’s order paper I
find that only Shri Madhu Limaye's
motion is printed whereas Shri Kan-
warlal Gupta's motion is not printed.
Today's Order Paper shoulg have both
the motions moved yesterday, and
both the motions must come in the
House today so that the House would
know what those motions were. The
whole point of Mr. Stephen's argu-
ment yesterday was that the House
must know what motions of privilege
were moved yesterday so that only
then we can know how to proceed in
the matter. While Shri Madhu Li-
maye’s motion was admitted and pre-
liminary discussion had already start-
ed, you also said earlier that there was
an identical motion moved by Shri
Kanwarlal Gupta. But I find in the
order paper that only Shri Madhu
Limaye's motion is printed, and not
Shri Kanwarlal Gupta's motion also
with the result that Shri Stephen's
point of view which you upheld yes-
terday according to which the debate
was postponed from yesterday to to-
day still holds because the informat-
ion supplied by the office is inadequate
and incomplete, because we are not
in possession of the motion moved by
Shri Kanwarlal Gupta. Secondly
please see the bulletin and the record
of the proceedings of yesterday which
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say that Shri Kanwarlal Gupta MP
participated and supported the motion
of Shri Madhu Limaye. Yesterday’s
proceedings do not say that Shri Kan-
warlal Gupta, MP, moved another
identical motion on the subject during
the day. It is not there. I think this
irregularity has to be explained some-
how by your ruling. That is why I
am seeking your guidance.

A ww T (ARIR) :
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MR. SPEAKER: It is not an iden-
{ical motion.

PROF. P, G. MAVALANKAR: I
am not challenging.

MR. SPEAKER: ou are right. They
are not identical motions. The office
had to print the motien of Shri Kan-
warlal Gupta also and if the bulletin
or the record mentions marely that he
supported it, it is not correct. The
motion was also not worded identical-

ly.

PROF. P, G. MAVALANKAR. Iam
gratefui to you for this. But I want
to be doubtly assured on this point.

MR, SPEAKER: I can only give
one assurance, not double assurances.

PROF. P. G. MAVALANKAR: I
want to be doubly assured about what
happened yesterday and what is hap-
pening today, now.

MR. SPEAKER: I have allowed
the two motions to be moved, one by
Shri Madhu Limaye and another by
Shri Kanwarlal Gupta and it is on
that basig I said that there were two
motions and the two motions were al-
lowed.

They overlap one another to
many an extent but they are different
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[Mr. Speaker]

motions altogether. They have given
two different motions. I do not know
why the Bulletin was published that
way. Anyway I shall loock into the
matter. They are not :dentical,

PROF. P. G, MAVALANKAR:
1 am grateful to you for the explana-
tion. I want to be doubly assured
about another aspect of the raatter. It
is important.

MR, SPEAKER: If the House is
agreeable, in spite of the fact that a
separate motion is not printed—I do
not think any inconvenience has been
caused—we shall discuss both the
motions, That is, if the House so
agrees.

PROF. P. G. MAVALANKAR:
I abide by your decision, that even
though Shri Gupta's motion has not
been printed in today's order paper,
we take it ag printed and we continue
the discussion. I only want streng-
thening of your assurance Yyesterday
and today, your interpretation on the
basis of your ruling, that whenever a
privilege motion has to e moved by
any Member of the House, we need
not go according to the practice so
far of one motion one day.

MR. SPEAKER: I did not say
that. Do

PROF. P. G. MAVALANKAR:
1f there are more motions they can
he taken up.

MR. SPEAKER: My understand-
ing of the rule is this. That rule fol-
lows the earlier rule and therefore
it only restricts one Member to move
nne motion. Anyway that decision has
been given.

PROF. P. G. MAVALANKAR:
Let me complete my point. For fur-
ther guidance, we should knsw.
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MR, SPEAKER: I have given my
ruling and it js on record,

PROF. P. G. MAVALANKAR:
Am I right in saying that we can now
move several motions on the question
of privilege the same day as long as
they are moved by different Mem-
bers and they have secured your con-
sent?

MR. SPEAKER: Yes,
SHRI SHYAMNANDAN MISHRA

(Begusarai): ] move my amendment
No. 1:

That in the motion,—
Omit “and others' (1)
SHRI NIRMAL CHANDRA JAIN

(Seoni): I move my amendment No.
2:

That in the motion,—

After “Shrimati Indira Gandhi”,
insert

“Shri R. K. Dhawan and Shri
D. Sen. -

SHRI GAURI SHANKAR RAIL
1 move my amendment No, 3:

That for the moaticn,
the following:—

substitute

*That this House resolves that
Shrimati Indira Gandhi has commit-
ted a grave breach of privilege and
contempt of the House by causing
obstruction and harassment to the
concerned Officers for collecting
information in reply to question in
Lok Sabha in the discharge of their
official duties to the House,

This House further resolves that
Shrimati Indira Gandhi be sentenc-
ed to imprisonment for the duration
of the remainder of the present
Session of the House for her of-
fence.” (3)
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SHRI C. M. STEPHEN  (Idukki):
Sir, this amendment patently out of
order. 1 invite your attention to
rule 226.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of or-
der.

MR. SPEAKER: How can there be
a point of order on a point of order?

SHRI JYOTIRMOY BOSU: Let no
coal be carried to New Castle, You
bave ammitted the amendment and
circulated ijt. Is he juestioning that.

MR. SPEAKER: I have not ad-
mitted the amendment at all; my or-
der is: print and circulate. Please see
my order,

SHRI JYOTIRMOY BOSU: It is
admifted; you have allowed him to
move it.

MR. SPEAKER No. I have made
a specific order there: print and cir-
culate. The question of admission will
come up later.

SHRI JYOTIRMOY BOSU: It is ad-
mitted and allowed to be moved. That
is all. I do not want to say anything
more.

SHRI C. M. STEPHEN: I am draw-
ing your attention to rule 226 and 134
According to rule 226, when leave is
asked for under 225 House may con-
sider the question and give a deci-
sion, that is a course which is open
to the House. Or, it may refer to the
Committee of Privileges on a motion
made by a Member has raised it or
any other Member. The motion now
before the House is that the matter
be referred to the Privileges Com-
mittee. Until that motior: ig rejected,
.-this motion does not come at ail.
If that motion is accepted, this motion
does not come at all. If that motion
is rejected, then alone this motion
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can come up. He is mot actually
amending it. It is a substitute motion
in place of the motion before the
House—a motion substituting in en-
tirely a motion before the House can-
not be an amendment. Therefore, this
cannot be accepted as an amendment
at all. Whether the new motion can
e accepted or not, this can be decid-
ed only after the motion before the
House is disposed of. Rule 344 says:
“The amendment shall be relevant to
end within the scope of the motion
to which it is proposed.” The motion
is “referring to the Privileges Com-
mittee”. This motion cannot be with-
in the scope of the original meotion.
“The amendment shall not be moved
which is merely giving the effect of
a negative vote”. If this motion is
accepted, then the motion before the
House is negatived. .It has got that
implication. Therefore, on these three
grounds, namely, it is not an amend-
ment but a substitute motion, it is not
within the scope of the motion and
it has got the effect of negativing the
motion already before the House, it is
out of order. It is based on one of the
two alternatives contemplated wunder
Rule 226 and one of the alternatives
we are already discussing and unless
the House disposes of that, this mo-
tion cannot be taken into considera-

tion.
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[4 arr siwe mg]
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Rule 226 says: “If leave is granted
under rule 225, the House may consi-
der....”

I have proved this motion under this
aspect.

wEY, WO #e fadamew ad

There is no contradiction nor there is
any deviation. The first part of it
explains ang givss the powers to the
House to refer it to the Privileges
Committee and the other part gives
the power to the House to take a deci-
sion now.
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It is an obstruction in the working

and doing the official duties of the
officers in the service of the House.
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Unimaginable «riimes have been com-
mitted in the history of the World.

MR. SPEAKER: I will come to that
after deciding the admissibility of
your amendment,

it W0 W T : § a7 FgAT AN
M FTWE !

-

MR. SPEAKER: You are going into
the merits of the case. I will first go
into the question whether your amend-
ment is permissible under the rules.
I will go into that first.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): 1 invite your kind
attention to rule 226 which says:

“If 'leave under rule 225 is gran- -
ted”—which you have granted—“the
House may consider the question
and come to a decision”.

i
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So, this House 18 cuiupewent to take
‘a final decision on any motion. The
second alternative is “or refer it to a

Committee of Privileges”. So  there
are two aspects of the matter, There
1s no question of negation. This is

not a new motion. If you read rule

226 further it says:

“Or refer it to a Committee of
Privileges on a motion made either
by the member who has raised the
question of privilege or by any
other member”.

Rule 228 says:

“The Speaker may issue such
directions as may be necessary for
regulating the procedure. . ..

So, my submission is tkar rule 226
is very clear. There are certain
motions or resolutions which are pas-
sed by the House then and there.
There are certain others which are
referred to elicit public opinion and
there are certain others which are re-
ferred to a select committee. This is
not a negation of that motion. This
is just an amendment, which is very
Teasonable. The case is such that
the lady should be punished here and
now, She is the biggest criminal in
the country. But we are judicious-
minded people believing in democracy.
"So, we want to give her a chance to
explain her case before the committee,
That is why we have done this.

SHRI JYOTIRMOY BOSU: Under
Tule 226 the question of privilege has
been termed as a motion. So, imme-
diately we are required to refer to
rules 345 and 346, You have admitted
the motion and you have called on Mr.
Rai to move his amendment. Is it not?

MR. SPEAKER: I have not admitted
it. I have only allowed him to men-

tion it .

SHRI JYOTIRMOY BOSU: Mention-
ing is moving. Amendmentis or sub-

stitute motions can be grought on the
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floor of the House under one channel
only, namely, the Speaker allows it
to be moved. There is no other channel,
Rules 345 and 346 have to be read
with rule 226. What Mr .Rai has done
is right and he has to be aliowed to
move his amendment and speak on it.

SHRI GAURI SHANKAR RAI: This
is not an amendment but a substitute
motion. Rule 226 says:

“If leave under rule 225 is gran-
ted the House may consider
question and come to a decision or
refer it to the Committees of Pri-
vileges”.

The motion moved by Mr. Limaye
concerns the other part of it. After
your consent is given, any member
has got a right to give the motion ac-
cording to the other alternative given
in rule 226. So, this is a substitute
motion and there is nothing illegal,
no contradiction and no negation.

SHRI VASANT SATHE (Akola):
One alternative given under Rule 226
is:

“If leave under Rule 225 is gran-
ted, the House may consider the
question and come to a decision™

That means, one alternative is that
the House itslf can consider the mat-
ter and come to a decision, That is
the proposition of Mr. Gauri Shankar
Rai. He says that the House should
itself decide to punish. That is his
position, But both the alternatives
cannot go simultaneously when the
Rule specifically says:

“ ...Or refer it to a Committee of
Privileges”.

Now, in the main motion of Mr.
Madhu Limaye, he has chosen this
alternative and this remedy and both
things cannot be done simultaneously
on a motion moved by this Member
and the motion moved by the other
Member. How can you have these
two because one negatives the other?
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[Shri Vasant Sathe]

If the first motion is takén up the
motion moved by Mr. Madhu Limaye,
the other motion cannot be taken up
simultaneoulsy unless that motion is
rejected. I am not saying that the
other motion cannot be considered;
all I am saying is that first Mr. Madhu
Limaye's motion be considered. Let
the House reject it and after that is
rejected, we can take uo the motion
of Mr. Gauri Shankar Rai who wants
that this House should decide to
punish Mrs. Indira Gandhi. That is
his motion of privilege. Go ahead
and do what you like, but Sir, do it
legally.

To FMIT FEW  (FyEER)
mere weied, faw 226 faegw s
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SHRI NARENDRA P. NATHWANI
(Junageih): Rule 226 is quite clear.
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Once leave is granted, the House can

do either of the two things: either it
can decide the question jtself of refer
the matter to a Committee of Privile~
ges. But before the House can do it
there must be a motion before it. The
motion may be for deciding the ques-
tion by the House itself or the motion

may be for referring the matter to a
Committee of Privileges. Today we

have got both the motions before us.

Then it is within the competence of

the House to decide which course io
adopt. There is no ambiguity in this. '
This is my view. What is required

is, there should be an appropriate mo-

tion before the House. If there is no

motion moved thea the House

cannot take action Suppose

there is only one motion moved to

refer the matfer to a Committee of

Privileges. Then the House cannot it-

self decide the matter because Rule

226 requires it. There must he a

Motion moved, if the House wants to

decide it itself. That has been done

in this case. It is left for the House

to decide.

MR. SPEAKER: 1 want your assis-
tance. Under rule 226, it is open iu
the House either to remit it to the
Committee of Privileges or to discuss
it. There is no third course. If Mr. .
Gaudi Shankar Rai’'s Motiocn is an
amendment of Mr. Madhy Limaye’s
Motion saying that it should be dis-
cussed by the House itself, it is per-
missible because he is trying to amend
the Motion as earlier given. But the
rea]l difficulty comes this way: please
see the main Motion of Mr. Limagye.
It says:

“That the question of breach of
privilege and contempt of the House
against Shrimati Indira Gandhi and
others be referred to the Committee
of Privileges with instructions to re-
report  within a  period of six
months.”

That is' the main Motion. Mr.
Gauri Shankar Rai says:

“That this House resolves that

Shrimati Indira Gandhi hag commit~
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ted a grave breach of priviiege and
contempt of the House by causing
obstruction and harassment to the
concerned Officers...... ’

If he bad merely said that it should
be discussed only by this House, I can
understand that amendment. Whai he
wants is to substitute the original Mo-
tion with the other Motion. He wants
a total substitution. Is it permissible
under rule 2267

SHRI NARENDRA P, NATHWANIL
1 submit that the amendment to the
other motion....

MR. SPEAKER: Is it permissible?

SHRI NARENDRA P. NATHWANI:
The amendment to the other Motion
viz. that the House itself should decide.

MR. SPEAKER; It may be permis-
sible. .

SHRI NARENDRA P. NATHWAN:
It may not be an amendment. You
should not view it as an amendment.

MR. SPEAKER: Even if you view
it as an amendment, it does not mat-
ter. It is permissible under rule 226.

SHRI NARENDRA P. NATHWANI:
It is open to the House to take either
of the two courses mentioned in the
opening part of this rule; but for tak-
ing either action, it ig absolutely nec-
essary that a Motion should be moved
in this House; whether Mr Rai’s Mo-
tion amounts to an amendment or not,
is immaterial for the purpose.

MR. SPHAKER: He has specifically
mentioned that it is a substitute Mo-
tion.

SHRI NARENDRA P. NATHWANI:
In that sense it is an amendment
whken you say “substitute it”; but he
says that you may treat it as a sepa-
rate, independent Motion, There is
that Motion to-day. There is some mis-
understanding on the part of the offi-
ce if they have added the word ‘sub-
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stitute, by way of an amendment. But
suppose those words were not there;
difficulties seem o be created by print-
ing those words that it may be
moved as an amendment,

SHRI SHYAMNANDAN MISHRA
(Begusarai): As I said. the positionis
iike this: two things hzve been held
in order: that the question has been
alloweqg to be raised; and the matter
proposed to be raised has been found
in order. At this stage, the House
comes into the picture. In what form
should the proposal for further action
be formulated? (Interruptions) I am
analyzing the whole 1hing. The House
comes jnto the picture, It has to de-
cide in what form the proposed action
should be taken, The first duty of the
House is to decide whether it will
decide here and now itself. Then we..
(Interruptions) Please Let me analy-
ze objectively, (Interruptions) I really
do not understand this, I will analy-
ze the whole thing with the utmost
objectivity. The first thing that the
House is expected to do is this wiz.
to decide whether thig matter can be
disposed of by the House itself, And
then alone, if the House says that
this matter cannot be disposed of here
ang now, this matter can be referred
to the Committee of Privileges. One
may take a view, the House may take
a view, that this is a matter which
does not require any consideration or
examination by the Committee of Pri-
vileges. The offence is s> manifest.

So, the House may take a view that
the offence i$ so manifest that zany
plea for extenuation of the offence
cannot be allowed later and so the
matter must be decidej here. Here
are a few factors which peint in that
direction; there is no doubt about it:
and the factors are that the Mimster
who was charged with the responsibi-.
lity of answering the question....(In-
terruptions). I am  assisting  the
House in taking a right decision.

SHRI VASANT SATHE: We have
not reached that stage yet,
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SHR] SHYAMNANDAN MISHRA:
From the technical point of view, my
first submission is that the House has
to decide whether the matter would
be decided by the House itself or not.
Secondly, whether the hon. Member,
Shri Rai’'s amendment is considered to
be a substitute motion or an amend-
ment, ir. both cases you would rnd
that Shri Rai's motion has to be dis-
posed of first, because that substitute
motion relates to the first stage of the
consideration by the House, whether
the House will decide ‘he matter itself.
So that ill have to be disposed of first.
Even if 1t ig considered to be an am-
endment, as amendments are always
voted first this amendment will have
to be voted first. Therefore, in both
cases, from gz technical point of view,
it is Shri Rai’s motion which takes
precedence in the matter of voting, so
far as the House is concerned. That
is one submission. I hope I have
made myself quite clear to the Chair
on thig point that even frora the point
of view of substance, the first alter-
native before the House is to decide
whether it will decide the matter it-
self. In that sense also, Shri Rais
motion takes precedence. Secondly,
even if it is construed to be an amend-
ment—it is, in fact an amendmen:—
then it has to be voted first and then
the motion of Shri Madhu Limaye can
be voted. Thig is the technical posi-
tion,

But what I am suggesting is that
the House has got certain things hefore
it, which make the offence manifest
in the eyes of the House. The other
aspect is whether the House should
not take into account the natural jus-
tice aspect of it, that the accused aslo
has to be given an opportunity in the
matter. To that matter I will come
later. I am just assisting the House
to take a decision in the matter and
I am submitting that Shri Rai’s motion
has to take precedence over the other
motion, :
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. SHRI J. RAMESHWARA RAO
{Mahboobnagar): There is only one
motion ‘before the House. and that is
by Shri Madhu Limaye. There is no
amendment before the House, and the
House cannot take into consideration
two mctiong simultaneously. The
main motion before the House, moved
by Shri Madhu Limaye, is that this
matter should be referred to the Pri-
vileges Committee. Only this notion
is before the House, No other digres-
sion is possible. No other m-tion is
before the House,

MR. SPEAKER: Rule 226 provides
for two glternatives to the House—one
is reference to the Privileges Commit-
tee ard the other is the House itself
taking a decision. Shri Madhu Lim-
aye has mvedo that it oe referred to
the Privileges Committee. Now  an-
other Member says in his amendment
“No, the House itself has to decide it™.
If it is an amendment then that am-
endmen voteq first. If, on the

lr.»ther hand, it is not an amendment
but a totally new motion, probably it
“Lill,nw%ﬂ?l& The matter
we have to consider ig whether Shri
Gaudi Shankar Rai's motion is an am-

endment or an entirely different mo-
tion.

SHR] J. RAMESHWAR RAO: There
cannot be an gmendment to the motion,

MR SPEAKER: Why can there not
be an amendment?

SHRI J. RAMESHWARA RAO: If
the original motion had said that the
House should itslf consider it or refer
it to the Privileges Committe, it would
have been different, but the motion
specificially says that it should be
referred to the Privileges Committee.
So, no second motion can be moved.

SHRI SOMNATH CHATTERJEE
(Jadavpur): It has to be borne in mind
that specific provisions have been
made in our rules with regard to
privilege in Chapter XX. Under rule
225, a Member hag to obtain the
leave of the House to raise a question
of privilege.
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MR. SPEAKER: We have passed

that stage,

SHRI SOMNATH CHATTERJEE: It
is important. Before grant of leave,
the Member is permitted to make a
short statement relating to the subject
matter of the privilege. With regard
1o that a statement was made yester-
day on the floor of the House by Mr.
Madhu Limaye. We know what the
relevant facts are with regard to
which the privilege question has been
raised.

Then, after leave hag been granted,
there 15 a specific rule with regard to
privilege, namely rule 228, which is
not there in respect of other matters.
It has been specifically provided that
two alternative courses of action are
open. One has to be necessarily the
substitute of the other. Both cannot
at the same time remain. Therefore,
an alternative procedure having been
laid down in rule 226, it has to be
decided by the House itself how it is
to be done,

At the initial stage, when the Mover
was given leave to raise it, he asked
for a particular course of action,
namely referring it to the Privileges
Committee. Now, there is a provi-
sion for an~ amendment. It comes
under rule 226 and also rule 344.
Rule 344 says:

“An amendment shall pe relevant
to. and within the scope of the
motion to which it is proposed”.

The scope of the motion is a decision
on the question of breach of privilege,
whether the House itself decides it or
the Committee decides it. ‘The scope
of Mr. Madhu Limaye’s motion is cCe.
cision of the guestion of breach of
privilege for interfering with the due
discharge of the functioning by the
officers of this House. Therefore, Mr.
Gauri Shankar Rai's motion specifi-
cally refers to that question and
nothing else, and one cannot take
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that it is outside the scope of the other
motion. Therefore, it is an amend-
ment and comes under rule 226. Even
if it is a substitute motion, it is in-
order because both have been contem-
plated. I, therefore, submit that you
kindly permit Mr, Gauri Shankar
Rai's motion as an amendment or as
a substitute motion.

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): There are two options
before the House and during the dis-
cussion we have to decide one way or
the other, and both the motions must
be before the House before a decision
can be taken. We cannot contemplate
two debates on the same subject. So,
this substitute motion must be there
in the two options are to remain ooen,
and that is why whether it is taken as
an amendment or a substitute motion,
the motion of Mr. Gauri Shankar Rai
is perfectly in order, and House can
discuss both the options and come to
a decision.

SHRI RAM JETHMALANI (Bom-
bay North-West): There sems to be
a little confusion or misunderstand-
ing about the terminology. Would
you kindly refer to rule 186?

SHRI B. SHANKARANAND (Chik-
kodi): I do not know whether Members
who are in the Privileges Committee
can take part in this debate.

MR. SPEAKER: Mr. Jethmalani,
the advice to you is not to take part.

SHRI RAM JETHMALANI: I am on
the question of construction of rules.

MR. SPEAKER:
avoid that.

It is better to

SHRI RAM JETHMALANI: Then,
I will ask my colleague to raise it.

SHRI NIRMAL CHANDRA JAIN:
(Seoni): There ig a distinction between
question and motion, Kindly see Rule
226. There are two stages provided.
“If leave under 225 is granted, the
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House may consider the question...”
Now the question may come in the
form of one motion or in the form of
two motions. There ig one difficulty
also. Kindly see 186.

MR. SPEAKER: I have mentioned
that under rule 226, it is open to an-
other Member to amend the motion.
I cannot say, no, the House will dis-
cuss and take a decision,

SHRI NIRMAL CHANDRA JAIN:
Whether it shall be treafed as mofion
in the strictest sense of the term as
envisaged under 186. Kindly see the
rule:

“In order that a motion may be
admissible it shall satisty the follow-
ing conditions, namely:—

{v) it shall not raise a question of
privilege.” )

Jt has a loose terminology for
the purpose. For that purpose,
it cannot be treated as a motion under
186. Therefore, if the gquestion has
been raised that some breach of privi-
lege has been committed by Smt. Indira
Gandhi, then the questlon in wide
open. One, two, three jmotions ecan
come on this. Kindly see what was
your observation yesterday. You said
specifically that the question is now
before the House. On that question,
one motion was moved by Mr. Madhu
Limaye. Then Mr. Stephen again
said:

“Either you give us a copy of the
letter of Mr. Madhu Limaye seeking
your leave to raise this matter in
the House or kindly adjourn it teo
tomorrow and in the meantime
circulate the copy of the motion so
that we can look into the matter
.and make our contribution to the
debate.”

S0, the debate is going on and this
debate is on the point of question as
envisaged under 226. Therefore the

House is now onsidering the question.
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One motion may come, another motion
may come and, therefore it is permis-
sible for Mr. Rai to raise this motion
along with the first motion.

SHRI D. B. CHANDRE GOWDA
(Chikamagalur): I would like to draw
your kind attention to the fact that
the motion moved by the hon. Member,
Mr. Madhu Limaye, has been admitted
in toto. It has not been split. It is
very specific that the matter of privi-
lege be referred to the Privileges Com-
mittee. This motion cannot be split
up. There is no precedent in the
House that such a matter of great im-
portance connected with a great....

MR. SPEAKER: 1
point of view. but how can I do it?
What can I do? Under 226, it is
open for the House to decide either to
remit it to the Committee or decide
for itself.

appreciate your

SHRI. D. B, CHANDRE GOWDA:
The motion of Mr. Madhu Limaye has
not given any chance to the House to
consider this matter of privilege.

MR. SPEAKER: Under rule 226, once
the House is seized of it, Mr. Madhu
Limaye may say, “It must go to the
Committee of Privileges”  but the-
House may say, “No. We will con-
sider it” What am I to do?

SHRI VAYALAR RAVI: I rise on a
point of order. Rule 226 is very clear.
It says:

“1f leave under rule 223 is grant-
ed, the House may consider the
question and come to a decision or
refer it to a Committee of Privileges
on a motion made  either by the
member who has raised the question
of privilege or by any other mem-
lﬂr.”

Mr. Madhy Limaye raised the
question of privilege and moved a
motion. The motion is very clear and
specific that it should be referred to
the Committee of Privileges with in-
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structions to report within six months.
Now, there is rule 344 regarding the
scope of amendments. But here is the
Order Paper which says, another
resolution or a substitute motion. An-
other motion cannot be moved to the
effect that this House do take a deci-
sion on the question of privilege.
There is already a specific motion
before the House. It is not an amend-
ment. it is another motion. The speci-
fic motion before the House ig very
ciear and it cannot be substituted by
another motion.

SHRI P. K. DEO (Kalahandi): Sir, 1
would like to submit that the whole
House has been surcharged with emo-
tion and we are hearing the same argu-
ments again and again. Nothing new
has been said from both the sides.

MR. SPEAKER: I am also thinking
on the same lines. So that the House
may cool down, I will take time. I
will not give the order today.

SHRI P. K. DEQO Mr, Gauri Shankar
Rai may withdraw his motion. The
whole question of privilege could be
discussed in the Privileges Committee
in a very cool and dispassionate man-
ner the accused could be given a
chance to have full say, the evidence
could be recorded and all that. If
Mr. Gauri Shankar Rai is prepared
to withdraw his motion, he may be per-
mitted to withdraw the motion.

SHRI MADHU LIMAYE: The point
is very simple. There cannot be two
independent motions. The two mo-
tions cannot be discussed at the same
time. All that you have to decide is
whether Mr. Gauri Shankar Rai's
amendment is a substitute motion. If
it is an independent motion, it is clear
that, it is out of order. You please
take a quick decision on that.

Wt awaite fey (Sifrngr) -
qErN WS, TH § H1E AT w7 FATA
N w2 w226 FWEXF )
ag 1% wenfger MM 1 &
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faager *rae @ 5 gow doer &2
R gred T Far A gE FA |
ag A FIEHE NI F AW § I

TR IE! ®F F T AFEE) W
T AT AT AT g AT T
& T EFA T | TZAAAERATE ;AT
7 FEErqz W § T A ®C 226
oY saTeEe & gaw T grew S Fwr
gfrgeadamT L1 ag & 34T
foa & foF g@¥ aga &7 qaOUe &7 A
2| ag W duer FL av e mar
fafeorsr 9 ¥ o 2 1 wwleg
I T WISHE § WX T e
AT 1 ®F 226 FTHA AT FH
% faw wgr wr @ fF ag grew wEar
FL

MR, SPEAKER: I have heard enough
af 1t. I will reserve orders.

SHRI AMRIT NAHATA (Pali): The
whole confusion has arisen because of
the misinterpretation of rule 225.
Rule 225 relates to a question of privi-
lege, not a motion. You admitted a
question of privilege. The House has
allowed Mr. Madhu Limaye to move
that question of privilege and he
moved that question of privilege.
Once a question of privilege is placed
before the House, there are four alter-
natives before the House.

The House may come to conclusion
that there is no prima facie case of
any breach of privilege and the ques--
tion may be rejected. Then the house
may come to a conclusion that yes.
there is a prima facie case of privilege
and it must be referred to the Com-
mittee of Privileges. Or the House
may come to a conclusion that though
there is a very manifest, very patent,
very obvious transparent violation of
the privileges of this House and
though we are competent to take
a decision here, we would like the
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matter to be reffered to the Committee
because even the devil must be given
an opportunity to explain his or her
position. And the fourth position may
be that the House may take a deci-
sion, now we will take a decision here
and now which is very rare. Ordinari-
ly the demand of justice stipulates that
even when the House is convinced
that it is transparently clear that the
co2tempt has been committed, still we
will refer it to the Privileges Com-
mittee. If the House decides to take
a decision here and now which will be
a very exceptional case how does the
House do it without a motion. Now
that motion may be an independent
motion, a substitute motion or an
amendment or whatever may be, I may
not agree with that motion; I may
agree with Mr. Madhu Limaye’s
motion. 1 may not like the House to
take a decision here and now. But a
motion has to come before the House
if it has to take a decision here and
now.

Therefore, I submit that though the
motion of Mr. Rai is in order, whether
it is a substitute motion or a new
motion or an amendment, it is in order
and the House is competent to take
a decision on that motion.

o T AW TR (T ) -
wemm wgrea, wy foad oft w1 s
t frsmdt sfe ni T &
fafigfase T sEgwaT F¥ 2, ™
- %1 fawtesre afufa § a= fear
A o & Y G T FT RS
AR TS G § afew aoaa & R
Iq 9T FET Y AT w ) AT Wy
Fgm & 5 Jo g 7 e F e
g ot 7y famd At #r wfew & fr
AN FY TFL FLATTE | T
F TOTT HEIFE TG 4 & I IW qIT
F fra w7 & fF a7 gwee
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AAT WE AT W | g@iee ey
e wy fend o, aifF seE &
RS § I qer W i,
e ¥ AfuwR 2 fF oSEEr aEy
A A ) IEF A® W W W
frorm w3 &FaT &1

THE MINISTER OF STEEL AND
MINEg (SHRI BIJU PATNAIK): This
matter is getting more and more in-
tense every time as we go on discus-
sing. The fact of the matter is that
Shri Madhu Limaye moved a privilege
motion yesterday giving some persons
an opportunity to explain before the
Privileges Committee. Shri Stephen
from the Opposition chose to refute
and brought by delaying it by one
more day all these things on the House
and on themselves. Here is a clear
case of somebody wishing in her own
home, ‘Oh God! Please save me from
my friends’. This must be her atti-
tude now, listening to our great
friends on the other side...

MR. SPEAKER: What is your point
of order?

SHRI BIJU PATNAIK: I am trying
to assist you, Sir. Mr. Gauri Shan-
kar Rai has given...

SHRI O. V. ALAGESAN (Arkonan):
He is ging into the merits. (Inter-
ruptions)

SHRI BIJU PATNAIK): If the Op-
position Members wish to force our
hands. we have nothing to say. I am
only trying so that we are not forced.
The Janata Party is not going to be
provoked by this kind of things,

My suggestion is this. We would
request Mr. Gauri Shankar Rai to
withdraw his motion. Mr. Limaye's
substantive motion may be placed
before the House.

wrem W qfeaT s
(st T ATCOTW) : : wEw WRIEE,
orer oR W g Afer ) AT T
oH "W § !
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MR. SPEAKER: I am not allowing.
I do not want any more trouble. No.
I have not called you.

s TS ATTAN : [T FAT FT
I @TEE WE WIS g wifen,
T § gHET FT TAE (AEe S,
O AE  GAT 1 GHET FT U
T frw @i —w A ¥ §
& a@m oA 7R fawer  difeg

MR. SPEAKER: What is your point
of order?

A TIATOGW : AT AR HTH
e gg g 5 & oot a9 = ay
TG | W W A fEew #AE
F W A, T IR AT 1 T
v 7g & f oz Fassr v oo & —

The earliest opportunity should be
availed of.

st 7y formd o ofF agf T AN T A
SEA FEr 91 fF IFH 10 THREC W
7g faarar 1w & T o ey
grmar g

Justice delayed is justice denied.
qerm WElEw, WY gEW FR
¥ oo @ ¥ §—aar g afew
fexx wo =R &, q7 @Y WA §O T
F2 &, afFa § a7 T g v 2w
W a1a F1 a9w o 5 5w 79T Q7
afare & 5 @ 1 o9 T gFar
o sfmar gfer w3 feere
TENT A FFATE | FRT WY AT et
AR FAU AT AT G E
@ 1 foaes FUE 7 9T FL W W
ggi faare g1 "R 9W ¥ I Fwer
g

MR. SPEAKER: Mr. Gauri Shankar
Rai are you withdrawing your amend-

ment or are you pressing your amend-
ment?
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ot WY seT 0w ;AR aga
g #fifere, 99 F a1e 77 ¥ qfedw o

SHRI G. M. BANATWALLA:
(Ponnani): Sir, I have already sent
one motion to you...

MR. SPEAKER: You cannot send
not now. I have not allowed. You
have to give notice.

SHRI G. M. BANATWALLA: I
have given a motion that the entire
discussion be adjourned without fixing
a date....

MR. BPEAKER{ That cannot be
done now. I am not admitting it
because you have not given notice.

SHRI G. M. BANATWALLA: Let
me move it first, and then you may
allow or disallow. Without my mov-
ing it, you are giving your ruling on
it.

MR. SPEAKER: | am not allowing
it.

13 hrs.

SHRI G. M. BANATWALLA: You
must let me move it.

MR. SPEAKER: You should have
given notice earlier: not now.

SHRI G. M. BANATWALLA: I am
asking for an adjournment of the
entire discussion sine die: how can
you rule jt out?

MR. SPEAKER: You have to give
notice in time: You are creating
further trouble.

SHRI G. M. BANATWALLA: I am
within my rights to move a motion.

SHRI VASANT SATHE: The Rule
is very rlear: it can be moveq any
time.

MR. SPEAKER. All right; you may
move your motion.



